FORMB
PUBLICANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India

(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERSOF
EARTH WATER LIMITED

SI.No, Particulars Details

1 |Name of Corporate Debtor Earth Water Limited

2 | Date of Incorporation of Corporate Debtor| 21/06/2001

3 | Authority under which Corporate | Registrar of Companies-Delhi
Debtor is Incorporated/ Registered

4 | Corporate Identity No. / Limited Liability | U74899DL2001PLC111383
Identification No.ofcorporate debtor

5 |Address of the registered office | A-1/152 IGNOU Road Neb Sarai New
and principal office (if any) of Delhi- 110068, India
corporate debtor

6 |Date of closure of Insolvency 02/01/2023
Resolution Process

7 | Liquidation commencement date |03/01/2023 (soft copy of order received on
of Corporate Debtor 05/01/2023)

8 |Name and registration number of | Ravindra Kumar Goyal
the insolvency professional acting | IBBI/IPA-001/IP-P-02019/2020-2021/13098
as Liquidator

9 |Address and e-mail of the Liquidator|Address: Eden | - 807, S G Highway,
as registered with the Board Godrej Garden City, Godrej Garden City,
Jagat Pura, Ahmadabad, Gujarat-382470

10 |Address & e-mail to be used for Address: Eden | - 807, S G Highway, Godrej
correspondence with the Liquidator|Garden City, Godrej Garden City, Jagat Pura,
Ahmadabad, Gujarat-382470

11 | Last Date For Submission Of Claims | 02/02/2023

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench-Ill has
ordered the commencement of liquidation of the Earth Water Limited on 03/01/2023 (copy
of order received on 05/01/2023).

The stakeholders of Earth Water Limited are hereby called upon to submit their claims with
proof on or before 02/02/2023, to the liquidator at the address mentioned against item No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

[In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.]

/mjéip/ Ravindra Kumar Goyal

Liquidator of Earth Water Limited

IBBI Reg. No. IBBI/IPA-001/IP-P-02019/2020-2021/13098

Reg. Address: Eden | - 807, S G Highway, Godrej Garden City,
. Godrej Garden City, Jagat
Date: 10/01/2023 Pura, Ahmadabad, Gujarat-382470
Place: New Delhi Email ID: ravindra1960_goyal@yahoo.co.in

AFA Valid Upto 06/06/2023
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CIRCLE SASTRA CENTRE, GURUGRAM
Plot No. 5, Sector-32, Institutional Area, Gurugram, Mail Id: cs8230@pnb.co.in

in the matter of
M/5 PREE PLUS CONSULTATION
M ADVISORY SERVICES LLP
having its Registerad Office at
501/41, Sector-10, Dwarka,
South West Delhi-110075
Mofics is hareby grean o Ganeral Public that tha
LLF propases 1o make the apphcation to
lhe Canlral Govarnmant under sachian 13 af tha
Limited Liabdity Parinesship Act, 2008, with
consent of all the Parners received on

(600/1 UnlverSIty Road Near Hanuman Setu Mandir,
Lucknow-226007)

(Area of Jurisdiction, Part of Uttar Pradesh)

under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred under sec-
tion 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, a Demand Notice was issued by the Authorised Officer of the company to the
Borrower/Co-Borrowers mentioned herein below to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned hag
taken possession of the property described herein below in exercise of powers conferred on him under Section 13(4) of the said Rules. The borrower in par-
ticular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of IIFL HFL
for an amount as mentioned herein under with interest thereon."The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, |
the borrower clears the dues of the "IIFL HFL" together with all costs, charges and expenses incurred, at any time before the date fixed for sale or transfer,
the secured assets shall not be sold or transferred by "IIFL HFL" and no further step shall be taken by "lIFL HFL" for transfer or sale of the secured assets.

——932703-is-Rs:8,49,450-—( Demand| Posses

Aft-that-piece-and-parcet-of-Property-Bearing—Entire-Ground  (Rupees Eight Lakh Forty Nine | Notice | sion
Floor, Without Roof Rights,Land Area Ad Measuring 24§ Thousand Four Hundred Fifty

60 DAYS' NOTICE TO BORROWER
To Date: 30.12.2022

M's Sonu Agarwal S'o Sh. Devi Prasad, H.Mo. T0{1B, Shyam Magar, Palwal Haryana 121102, Also at; Near
Dharam Public School, Khayali Enclave, Near Huda Chowk, Palwal Haryana 121102,

(T4 Sq Yds, Comprised in Khewat'Khata No. 1065/1239, Rect No. 45 Killa No 2/2(0-8),31(6-19),3/2(1-
1),8(5-13),10/1(0-3),14/1(0-3) Vide Title deed no 5109 dated 30.01.2014 Situated at Mauza Palwal near
Village Nangla Lakhi Singh Tehsil & Distt Palwal Haryana)-121102

Date: 21.12.2022

O.A. No. 965 of 2022

(Summon to defendant under Section 19(3), of the Recovery of Debts
due to banks and financial Institutions Acts,1993 read with Rules 12
and 13 of the Debts Recovery Tribunal (Procedure Rules, 1993)

Original Application No. 965 of 2022

ICo-Borrower(s) Property)

Axis Bank Ltd. VOrsus = e Applicant 15" Seplember 2022, seeking confrmation of Ishant Sticker Sh. I_Jnh'i Prasad 30 5_h Tularam, HNo. 7TOV18, Shyam Na-;;r. Palwal Haryana 121’.?'12. Also at: Near Diaram
b e e ot [H.IF g "'Etai of Mrs.Santosh Sq.Ft., and Carpet Area Ad Measuring 241 Sq.Ft., on Propert Only) and 939868 is 21-Sep-| 06-J Fublic School, Khayali Enclave, Mear Huda Chowk, Falwa! Haryana 121102, 3h.Vikas Bhaskar, H.Mo. 708
MR. SAURABH SATI & OTHERS = ........... Defendants| |LCiange of is Regis gl - (Prospect No 937203 and|Bearing No. 2075 (Pvt No.15), Ward No. XII Situated A} Rs.1,02,032/- (Rupees One Lakif 2ozzp 2'0233“' Shyam Magar, Palwal-121102, Meera Devi, Village Bhupani Post office- Bhaskola The District-Faridabad-

Delhi” to "State of Rajasthan” al 404, The
Legend A-3, Airport Enclave. Behind Marriott
Hotel, Jawahar Circle, Tonk Road, Jaipur,

939868) Mukimpura, Subzi Mandi, New Delhi, 110007, Delhi, India. | Two Thousand Thirty Two Only)

1. MR. SAURABH SATI S/O MR. RAJENDRA PRASAD SATI,

121001 (Piot Mo 37 & 38, area measuring 111 sq yards forméng part of Khasra Mo 26010,11,
R/O- HOUSE NO. 243, PAHSE Il, SOMDUTT VIHAR NEAR

27,2252 231,202 3572 situated at Mauza Baseiwa, Tehsil & Distt. Fandabad-12 1001

Al that £0 e} MuNa—27l De 729 panl (o
A arat plcuc allu palucl UTT |u|Jc| l,y Ucalllls NGO —Z1 NS.7,T9,JTUIF {NUPTTS QUVCII

Mrs. Poonam, Sharma | Kila No 24, Area Measuring 50 Sq. Yds. Waka Maujat Lakh Seventy Three Thousand

L. L. R. M MEDICAL COLLAGE MEERUT U.P. 250004 INDIA. aasthan- 20-Sep-| 06-Jan-

ALSO AT: bk Water Supplier  |Sehatpur, Tehsil- Faridabad, Faridabad, 121003| Five Hundred Ten Only) 2022 | 2023 Guarantor: Sh. Vikas Bhaskar, H No. 70B Shyam Nagar, Palwal-121102, Meera Devi, Village Bhupani Post
. '!'n:l""!er""'ﬂ .l.'1|:|5|?II'I1E'."E5|:I5|IkE|'!.' '“'E'I."EIEE'EE-'E':I (Prospect No 937088) Haryana, India. Df«-‘ =Eh k | D' : =F Ij tl Ij1121 [”]1

MR. SAURABH SATI S/O MR. RAJENDRA PRASAD SATI, R/O-| |ty the progosed change, may deliver either on . , ' TIce- Bnaskols, Lesinc-Fandabad- '

RESIDENTIAL RISE ORGANIC HOMES, GH-01 H BLOCK UNIT| |MCA porfal (www.mcagowin) by filling - Al tirat preve and parcetof -Buift tp-Property, Of Out Of (Plot Mo 37 & 38, area measuring 111 sq yards forming part of Khasra No 26/10,11,21,22/2,2311,23/2,35/2

Mr.Ram K Kh No, 957/249 Form Botiom To Top With Roof Rightq _Lakh Forty Eight Thousand : ok :

T6-903 9TH FLOOR JAIPURIA SUNRISE GREEN GHAZIABAD| | Investr complaint form or cause o e deliver Rubal Collection | Upto Sky Vilage Gokal Pur Abad Of Gall No-323, A _ Seven Hundred Twer?tuysggur 11-Oct-| 06-Jan-| | situated atMauza Baselwa, Tehsil & Distt. Faridabad-121001

201002. oF f"["j by rwJ”’t'E”;:J pasl of 'f"E'hfr ”t'f%'-f"'”"" Mrs.Sheela Devi measuring Land Area 234 Sq. Ft., Carpet Areas 583 Sq| Only ) for 927789 and Rs.98,112 2022 2023 Dear Sir

ALSO AT. supported by an afidavit stafing e nature of || (Prospect No 927789 & | Ft., Built Up Area 525 Sq. Ft., Near Nehar Road Goka| _ /-  Rupees Ninety Eight

higfhar mterest and ground of oppasilion o
the Regional Dinschor af the Address B-2 WING,
2 FLOOR, PARYAVARAN BHAWAN, CGO
COMPLEX, NEW DELHI-110003, within 14
Diays of dale of publication of this notice with a
copy 1o the applicant LLP atits registered offics

Thousand One Hundred And
Twelve Only ) for 936104

. “Altthat pleceand parcet of — Plot measuring100~-Sq]Rs.21,46,560-(Rupees Twenty On
Mr. Ashwani Kumar | Yds., Kh No 2607/1, Wakya Mauja Railway Line| Lakh Forty Six Thousand Five

Mr. Hitesh Jarwal Shankar Garden, Inside Hadood Nagar Palikg Hundred Sixty Only) for 873338 & 14-Oct- | 05-Jan-
Mrs. Kusum Lata Bahadurgarh, Bahadurgarh, Haryana, India-124507 Rs.2,88,144/-(Rupees Two Lakh 2022 2023

MR. SAURABH SATI S/O MR. RAJENDRA PRASAD SATI
OFFICE ADDRESS. CIGNEX DATAMATICS OFFICE NO. 5, 2nd
FLOOR TOWER C-25 STELLER IT PARK, SECTOR 62 NOIDA
U.P. 201309.

2. MRS. ANJALI SATI W/O SAURABH SATI R/O- HOUSE NO.

936104) Pur lllaga Shahdara, 110094, Delhi,India Revised NOTICE WIS 13(2) of the Securitisation and Reconstruction of Financial

Assets and Enforcement of Security Interast Act 2002

Reg : Account No.666400NCO0004874 & G66400NCO0006270 credit facilities (Housing
Loan)availed by Sh. Sonu Agarwal & Sh. Devi Prazad Lid.

You, Sh. Sonu Agarwal & Sh. Devi Prasad have availed the following credit facilities:

iﬁng:TASE Il SOMDUTT VIHAR, MEERUT U.P. 250004 INDIA. For and on bealf of (Prospect No 873338 & Eighty Eight Thousand One Hundred L: i i sk : i
: 920540 Forty Four Only) for 920540 | il Ermif ¢
MRS ANJALI SATI W/o SAURABH SATI PROPERTY AT PHEEAE“;’?ECE:“‘:E"HSEEIJRE_JEEEEL: W I.U IIGI\U pdylllclll LU ”FL : :rl. ao dIUICDdIU IIrL I IrL Iidy chcd ayudillbt thcy)abuvc SCLUITU aaocta UTIucI SUbtiUl P‘E‘; ! FECIIIW lelt IIH'l:;?'ﬂ{;T; Eilsﬂl;ﬁedgiuetsﬂ.tfﬂggg Ull'tst-!ﬂ-?::llng ES
RESIDENTIAL RISE ORGANIC HOMES GH- 01, H BLOCK UNIT Sd/ 13(4) of the said Act, and the applicable Rules, entirely at the risks, costs and consequences of the Borrowers. For, further details please con ' 30.01.2021 (i.e on 30-12-2022 +
T6-903, JAIPURIA SUNRISE GREEN GHAZIABAD 201002. 2 tact to Authorised Officer at Branch Office: Plot No. 30/30E, Upper Ground Floor, Main Shivaji Marg, Najafgarh Road, Beside Jaguar Pri hist +] t‘ : s | Rarther i ¢
3. RISE PROJECTS PVT. LTD. THROUGH ITS AUTHORISED GOPAL NARAIN MATHUR | | spowroom, Mot Nagar New Delhi/ Corporate Offce: IIFL Tower, Plot No. 98, Udyog Viar PV Gurgaon, Haryana. f'““'i“!‘ : 3’5 ;,ﬁf' u f-‘é:j':: eres
SIGNATORY, REGISTERD OFFICE AT: LOWER GROUND| |Date :08101/2023 WPartne | tetace: Dethi; Date-t0-01-:2023 Sdl- Authorised Officer, For IIFL Home Finance Lt Uptn 3%03.2021] o
FLOOR, 195 RAM VIHAR, DELHI- 110092. Place : New Deihi OBo61098 ’ . charges

In the above noted application, you are required to filed reply 1 |Housing Loan
in Paper Book form in Two sets along with documents and GEEE400NCO0004874 | 15,00,000| 7.90% |13,04,179.00 13,64, 736.00/
affidavits (if any), personally or through your duly authorized 2 |Housing Loan-
agent or Iegal practitioner in the Tribunal, after serving copy of the SECOND FLOOR GMTT BUILDING BERLDOMNCOOONARTL R.OD000 | 7.90% 427 489.00 424 973.56/-
same on the applicant or his counsel/duly authorised agent after '" UIl]vAn SMALL FINAH{E EQHK ’ TOTAL 20,00,000 | - Rs.17,31,668 + 17,89.709.56 +
publication of the summons, and thereafter to appear before the D-7 SECTOR 3 NOIDA UP 201301 furthes interest and  [Rarthes interest
Tribunal on 08.05.2023 at 10.30 A. M. failing which the application POSSESSION NOTICE (jor Immovable property) [Rule 8(1)] charges and charges

shall be heardand decided in your absence. Registrar

. Dua to non-payment of instalment/ interest! principal debt, the account's hasfhave baan
Debts Recovery Tribunal, Lucknow

classified as Non-Performing Asset on 30-01-2021 as per Reserve Bank of India guidelines.
Ve have demanded/recalled the enfire outstanding together with interest and other charges
due under the above faciities, vide letter dated 30.12.202Z2. We hereby invoke your
guarantee,

The amount due to the Bank as on 30.12.2022 is Rs.17,89,709.56/- (Rupees Seventeen
Lakh Eighty Nine Thousand Seven Hundred Nine and Fifty Six Paise only) with further
interest until payment in full Plus Other Legal charges (hereinafter referred to as
“gecured debt"™).

To secure the outstanding under the above said facilities, you have, inter alia, created
security interest in respect of the following properties/assets:

* PRIMARY SECURITY

Wheraas, The undersigned. being the Authorised Officer of Ujjivan Small Finance Bank Lid., under the Secuntisation & Reconstruction
of Financial Azsets & Enforcement of Security Inferest Act, 2002 & in exercise of powers confermed under section 13(12) read with rule 3
of the Security Inerest [Enforcement) Rules, 2002 issued demand notice to borrower! Guaranor on the dales menfioned hereunder,
calling upon the Bomowen(s) / Guaranion's) to repay the amaount mentioned in the respective demand notice within 60 days of the date of
the nofica. The Borrower/Co-BormowerMortgagor having failed to repay the amount, notice is heraby given to the BormrowenMorfgagor,
Co- Borrower'Mortgagor, Co-Borrower and the public in general that the undersigned has taken SYMBOLIC POSSESSION of the

Nehru Place Branch, 73-74, Sheetla House,

qffses dims (7] Union Bank
U Mehru Place, New Delhi 1100019

LS
Appendix IV [Rule -8 {1) ] POSSESSION NOTICE (Fer immovable property)
Whereas The undersigned being the authorized officer of Union Bank of India, Nehru
Place Branch situated at T3-Td, Sheetia House, Nehru Place, New Delhi 110 019
[India] under the Securtization and Reconstruction of Financial Azsats and Enforcemant
aecunty Interest Act, 200254 of 200%2) and in exercese of powers conferred under 3eciion
1H12) read with rule 3 of the Securty Interast (Enforcement) Rules, 2002 issued a

Email 1D : UBIND541214@unionbankefindia.bank

property described herain below in exercise of powers conferrad on him under sub-secton (4) of section 13 of the said Act read with rule
8 of the Security Interest Enforcement Rules, 2002, on the dates mentioned against each account.

The Bormower/Mortgagor's, Co-bormowenMorigagor's and Co-bormower's atiention is invited to provisions of sub-gaction (8] of section
13 of the Act, in respect of fime available, fo redeam the sacured assets

The BorrowerMartgagar, Co-BorrowerMortgagar and Co-Borrower in particutar and the public in general is hereby cautioned not 10
deal with the property and any dealings with the property will be subsect fo the charge of Ujjivan Small Finance Bank Ltd. for an amount
of for the amount{s), mentioned herein below beasides interest and other charges | expensas against each account.

Encurlty

Sr No. | Facility

Eﬁ?and ﬁ"ﬁaﬁerEHn' :F'Ipﬂ?mnﬁ'lmﬁm dal::?] mjﬁ,ﬂ; E";'l;'""? ”Eir; the Name of address of Borrower/ Description of the Date of Demand Notice and | Amount as per 1 Housing Loan EM of Land & Building measuring area 74 Sq Yds,

LTI, . T, T Y e T T RIS VRN Y e re MU IR Co-Borrower/Mortgagor Immovable property Date of possession demand nofice B66400NC00004ET4) | Comprised in Khewat/Khata No. 1065/1239, Rect No. 45 Killa
(Director cum guarantor cum Owner of property) & Mr. Sanjay Khanna (Director cum . - : "|No 2/2(0-8),3/1(6-19),3/2(1-1),8(5-13),10/1(0-3),14/1(0-3)
guarantor) to repay the amount mentioned in the notice being Rs. 1,50,38,236.17 (Rs Mr. Jagdish Prasad Slo Ganesh | Allthatpiace andparcel of land and | Date of Demand Notice: 28-Aug-22 | Rs. & Vide Title deed fio 5308 dated 30.01.:2014 Sitiated at Matiza
One Crore fifty lakh thirty eight thousand two hundred thirty six and seventeen Narayan, Piot No. 25, Shree Ram Nagar | building, of the South-West Corner | Date of possession: 07-01-2023 | g 62 930 /- (BE86400NCOD00E2TD) | palwal near Village Nangla Lakhi Singh Tehsil & Distt Palwal

Colony, Near Samudayik Kendra|of the Plot Mo. 25, area admeasuring 30 Sq. Yards, situated at Abadif as on
{Community Cenire), Sanganer Jaipur, | Land of Shree Ram Nagar Colony, Gram Sanganer, Gram Panchayat| 27-Aug-2022
Rajasthan - 302029 Mob. No.:|Sanganer, Panchayat Samili Sanganes, District Jaipur - Rajasthan, and interest

paisa only) along with interest @ contractual rate of interast within 60 days from the data
of receipt of the said notice.
The borrower having failed to repay the amount, nofice is hereby given fo the

Haryana in the name of Sonu Aggarwal S/o Devi Prasad
Aggarwal and Devi Prasad Aggarwal S/o Tula Ram.

borrower/guarantors and the public in general thal the undersigned has laken passession 9850052733 Also at: Mr. Jagdish Prasar | which is bounded as folows; Boundaries: East : Remaining Partof Plot| therean * COLLATERAL SECURITY
of the property describad herein below in exarcizse of powars confarmed on him'her under Slo Ganesh Narayan, Regaron Ka Bas, | No. 25, West - Plot No. 24 (Belongs to Jai Narayan Raigar), North : Remaining Part of Sr No. | Facility Security
Section 13(4) read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on this Gohandi, Jaipur, Rajasthan= 303904, Plot No. 25, South: Public Road 25 Feet Wide 1. Housing Loan EM of land and building with Plot Mo 37 & 38, area measuring

05th day of Jan of the year 2023.

The barrower in parbicular and the publicin gensral s hereby cautioned nofd 1o deal with the
property and any dealings with the property will be subject to the charge of the Union Bank
of India for an amount Rs. 1,50,38,236.17 (Rupees Ome Crore fifty lakh thirty eight
thousand two hundred thirty six and seventeen paisa only) and inferest thereon.
The bomrower s attention e invited to provisions of sub-sechion (8) of sechon 13 of the Act,
in respact of ime avaiable, 1 redeem the secured assels,

DESCRIPTION OF THE PROPERTY

Residential property/Flat located at House No. C-401, 2nd Floor, Defence Colony,
New Delhi = 110024, admeasuring 1798 5q. Ft. (constructed on plot admeasuring
325.00 5q. yvards) in the name of Mrs. Anupama Khanna Wio. Mr. Sanjay Khanna,
Bounded as : North - Plot No C<400, South - Plof Mo C-402, East - Servica Lane, West -

(BBE400MCO00048T4) | 111 sq yards forming part of Khasra No 26/10,11,21,
22/2,23/1,23/2,35/2 situated at Mauza Baselwa, Tehsil &
; ___. | Distt. Faridabad registered at Sub Registrar Faridabad sale
{BB6400NCO00052T0) | deed no 3057 dated 29.05.2007 in the name of Meera Devi
wio Sh. Balesh Singh.

We heraby call upan you to pay the amount of Rs.17,89,709.56/(- (Rupees Seventeen Lakh
Eighty Nine Thousand Seven Hundred Mine and Fifty Six Paise only) with further interest
Plus Other Legal Charges at the contracted rate until payment in full within 60 days [Sixty
Days) from the date of this notice, In defaull, besides exercising other rights of the Bank as
available under Law, the Bank is intending fo exercise any or all of the powers as provided
under section 13{4) of the Securitization and Reconstruction of Financial Assets and
Enforcament of Security Interast Act 2002 (hereinafter referrad to as “the Act”). The details of

Mob. Mo.: 995005273, Also at; Mr. Jagdish Prasad Sio Ganesh Marayan.Prop. Mis Mahalaxmi Steel Furniture Works, 25, Shree
Ram Nagar ColonyNear Samudayik Kendra [Community Centre), Sanganer Jaipur, Rajasthan — 302029 Mob, No.: 8850052733 &
Mrs, Shanti Devi Wio Ganesh Natayan Plot No, 25, Shree Ram Nagar Colony, Near Samudaylk Kendra (Communily Centre),
Sangane Jaipur, Rajasthan — 302020 Maob, Mo, 9850052733 Alse at Mr. Shanli Devi Wio Ganesh Narayan, Regaron Ka Bas,
Gohandi, Jaipur, Rajasthan — 303904 Mob. No.: 9850052733 M. Ganesh Marayan S'o Ram Narayan, Plot Mo, 25, Shree Ram
Nagar Colony, Mear Samudayik Kendra (Community Cenfre), Sangane Jaipur, Rajasthan - 302029 Mob. Mo.- 9850052733 Also at
Mr. Ganesh Marayan Slo Ram Marayan, Regaron Ka Bas, Gohandi, Jaipur, Rajasthan - 303904Mob. No.: 9950052733, In
LoanAccount No. 2226220230000001

Date: 10.01.2023

Place: Jaipur duthorised Oficer

Boad the secured asset's intended to be enforced by the Bank, in the event of non-payment of

@aa:@ UCO BANK

sacurad debl by you are as under

* EM of Land & Building measuring area 74 Sq Yds, Comprised in Khewat/Khata No.
1065/1239 , Rect No. 45 Killa No 2/2(0-8),3/1(6-19),3/2(1-1),8(5-13),10/1(0-3),14/1(0-3)
Vide Title deed no 8109 dated 30.01.2014  Situated at Mauza Palwal near Village
Mangla Lakhi Singh Tehsil & Distt Palwal Haryana in the name of Sonu Aggarwal S/o
Devi Prasad Aggarwal and Devi Prasad Aggarwal S/o Tula Ram.

* EM of land and building with Plot No 37 & 38, area measuring 111 sq yards forming
part of Khasra Mo 26/10,11,21,2272 23/1,23/2,35/2 situated at Mauza Baselwa, Tehsil &
Distt. Faridabad registered at Sub Registrar Faridabad sale deed no 3057 dated
29.05.2007 in the name of Meera Deviwlo Sh. Balesh

Your atlention is hereby drawn invited to provisions of sub-section (8) of section 13 of the Acl
in respect of time available to you redeem the secured assets.

Pleasea lake notice that in terms of section 13(13) of the said Act, you shall not, after receipl of

Date : 05-01-2023, Place : New Delhi  Authorised Officer, UNION BANK OF INDIA

"IMPORTANT"

copy, itis not p033|ble to verlfy its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or,
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or,
entering into any agreements with advertisers or

TS ST Sab

q punj} nb national bank
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X Seiin) Sec1, Sal Lake Kolkta- 700064 Enal: 20, salllake@ucobank coin

CIRCLE SASTRA CENTRE, GURUGRAM
Plot No. 5, Sector-32, Institutional Area, Gurugram, Mail Id: cs8230@pnb.co.in

60 DAYS' NOTICE TO BORROWER
To Date: EIT 01.2023

Pursuant to the E-AUCTION Notice (Borrower
IKF Technologies Ltd ) Advertisement published
in this newspaper on 28.12.2022 that the
proposed bidders are informed that confirmation of
auction will be subject to outcome of the DRAT
Appeal No 301/2022

M's Country Builders PvtLtd., E-41, Ashok Vihar Phase-1, Near Agarsen Dharamsala, Delhl 10052 Also at: H No. EEE First Floor,
Sector 134, Fandabad, Haryana - 121002, Mr. Deepak Gupta (Director), Rio H No, 837, Sector 154, Fardabad, Haryana — 121007,

Mrs. Amita Gupta (Directer), Rio H Mo, 837, Sector 154, Faridabad, Haryana -121007, Dr. Rajiv Gupta (Guarantor), Site No.1, Date: 10.01.2023 Auth .UC(?OB#NK otherwise acting on an advertisement in any manner, this notice, transfer by way of sale, lease or otherwise (other than in the ordinary course of
Prime Hospital and Ortho Centre, Near Mother Dairy, Sector 30, Amarnagar Faridabad, Haryana -121003, Mr. Deepak Gupta & Dr. Placé' S.altllake u °§'as|‘t’ Lake% whatsoever. business) any of the secured assets above referred to, without prior written consent of the

Bank.

You are alzo put on notice that any contravention of this statutory injunction/resiraint, as
provided under the said Act, is an offence.

if for any reason, the secured assets are sold or leased out in the ordinary course of

Rajiv Gupta (Mertgageor), HS. Mo, 23002, Priti Magar, in front of Nagar Nigam ORice, Hisar- 125001

Guarantor | Mortgagor: Mr, Deepak Gupta, Rio H No. 837, Sector 154, Faridabad, Haryana - 121007 Mrs. Amita Gupta, Rio H No.
B37, Sector 154, Fandabad, Haryana - 121007 Dr. Rajiv Gupta, S4e No.1, Prime Hospital and Ortho Centre, Near Mather Dairy,
| Sector 30, Amarnagar Faridabad, Haryana -121003

Retail Assels Central Processing Centre,
£nd Floor, Administrative Office Bl odimg,
Garh Road, Mearut (U.P.)

(1] STATE BANK OF INDIA

D' m tl |;|1 tock slak |. 'ih |:.F'|" i f"Ed |'Lr|:||r"|" } b |'l. |.'-| m Fale i th th af March to [erstwhile Eapilal First Limited. Walgama.tad with [DFC Bank Limited and presently known as IDFC First Bank Limibed)
g [ non-su |TI|55|E||'| 3 SlakemeEnl vl | 202 wise 5i0cx D0R QEDG SEAlSmENT Far ENe mongh af hear CIN : LE5110TN2014PLCO9TTE2

August 2022, the required documents! information has not been provided by you due ko which the limid was not renewsd and the : , o ,

accounts have been classified as Non-Performing Asset as on 10.00.2022 as per Reserve Bank of India guidelings. We have Registered Office: - KRM Towers, Bih Floor, Harrington Road, Chatpet, Chennal- 600031.
demandedirecalied the entire outstanding together with interest and other charges dus under the above facilities, vide letter dated Tel : +31 44 4564 4000 | Fax: +31 44 4564 4022
13.00 2022,

On line e-tenders are invited from manufacturersiAuthonised dealer (a5 per details
given in lender documents) for supply of Sugar bin system, Rotary screen, 1750 Kg/
Charge A Centrifugal machine, Juice mass flow meter, Plate type heat exchanger
(including pump) & Auto condensing system to various Cooparative Sugar Factories
of U.F. The e-tender documents with dedailed specifications, make terms and conditions

bzl JHh I i i lized shallba d ited! itted withfto the Bank.
 NOTICE U'S 13{2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 POSSESSION NOTICE v';ﬁmwﬁfﬁau: ;E:;n%rgf Erips;:g:c?ﬁrﬁ I;f:L:m Esalaatlinﬁfgsr'ni O
E 0 ] ¥ L ’
ﬁ?gc:ﬁhﬂr:rguwgee;ﬂi?[rh;ﬂﬂﬂm E:I 018871210004 35 I:G ':L_I and 019300071418 [Eii?lr'lk G-..:-F!ll”:'ll‘llﬁ"l'-"':l cradil facilibas availad h!,r Mo Hgage‘j to State Bank of India House No. q_JrEDEI Scheme No. 11:'1 F:':'.E resarve Fur.'{:_lgthh?s ‘tjn.g.nfn;cg. ?hﬁ;?gtﬁrgd ag.;gtg_ i ; 1 I ;

R St = . - Sector-4 , Madhavpuram, Meerut Area 84 Sq. Ownership-Mumtaz, Physical Sk e e e e e s S e e et b B s

You, M's Country Builders Pyt Lbd.. E-41, Ashok Vihar Phase-1, Near Agarsen Dharamzala, Delhi-110052 have avaded the followin 5 ' : b :

vl ry [ g q Possession of Account Mrs. Mumtaz W/o Mohd. Asif under SARFAESI Act Egzsﬁrﬂﬂggf. further needful action will be resoried to, holding you liable for all costs and
S. | Facility Limit Rate of |Balance Outstanding | Interest wef. | Total Outstanding 2002 dated 04.01.2023 by ﬂrﬂ?"_ of "':"-':-'th U"'I_Ed Officer State Bank of |'"'rd"a This notice is issued without prejudice to the bank taking legal action before DRT/Court, as
No. Interest |as on date of NPA | 31.08.2022 to | as on 31-12-2022 Branch RACPC 2nd Floor, Administrative Office Garh Road Meerut, Hon'ble the case may be.

10.09.2022 (i.e.| 31122022 |+ furtherinterest Additional District Magistrate (Finance & Revenue) Meerut in compliance All gur earlier notices under SARFAESI Act, 2002 stands withdrawn with immediate effect
Principal + Interest Tenanee with the orders of the Senior Superintendent of Police, Meerut, the police afterissuing of this notice. : "‘":,TH':”:'?IEE E’FF[EEEﬁ

- oo — Uplo 30.06.2920 o— force has been obtained with the help of Police Station Brahmpuri, Police Sr Exgal National Ban

1 |CC-01984011000206 15000000 | 1520% |151,21,767.48 89463000 | 1,1048,018.43 Station Madhavpuram. C .
2 |GECL-01987121000135 30,80,000 925% | 23.26,831.12 7305800 | 244383210 Authorized Officer T S e 6 @t
3 |Bank Guarantes-01980001418 | 30,85,570 : 30,85, 570 30.85,570 State Bank of India, R.A.C.P.C., Garh Road Meerut o W A, S ...'.5:.-;1 Tel No. ﬂlf:.lr 2628310, 12‘?3121
4 |Bank Guarantee-0198ILG000421| 32.39,737.00 | - 32.39.737.00 : 32.39.737.00 E?;;f’Ellﬂzuzﬁ;ﬂgaigmjﬁnﬂzm NINMASEETY Fioc [(IeER) Se2Twed
TOTAL 21175510 | - Rs.2,37,73,70561 | Rs.9,67,697.00 | 1,98,17.157.59 s marsrony st L& bk D e jw
# further interest and + further interest . . ot L Ly
charges and charges I n Fc Fi I'St Bﬂlll( I-I H'Ilted IDFC FIRST TEH DEH—H—UTICE
Bank

Motice undar Section 13 (2) of the Securitization and Reconstruction of Financial

The amount due o the bank as on 31.12.20E2 is Rs. 1,98,17,157.59 (Rupees One Crore Ninaty Eight Lakh Seventeen Thousand
One Hundred Fifty Seven and paise Fifty Nine anly) with further interest and charges until payment in full (hereinafter referred

toas "secured debt”).

To secure the outstandings under the abovesad facililies, you have inker alia, created securty inderest in respect of the following
properties! assets:

Assets and Enforcement of Security Interest Act, 2002

The following borrowers and co-borrowers availed the below mentioned secured |oans from IDFC FIRST Bank Limited (erstwhile
Capital First Limited, amalgamated with |IDFC Bank Limited and presently known as IDFC First Bank Limited) The loans of
the below-mentioned borrowers and co- bomrowers have been secured by the mortgage of their respactive properiies. As they have
falled 1o adhera o tha terms and conditions of the respactive loan agreamants and had become irmegular, their loan wara classified
as MPA as per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited [erstwhile Capital First Limited,
amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) are menticned a3 per respective
nobices |ssued more particularly described in the following table and further interast on the said amounts shall alse be applicable
and the same will be charged as per confractual rate with effect from thesr respective dales,

* PRIMARY SECURITY

ar Mo. | Facility Security

1. CC - 01384011000206 and | Hypothecation of all kind of stocks and receivable and all other current assets of the
GECL- MS87121000135 | company (both present & future)

2. Bank Guraniaes - Countar Guarantee of the Borrowear
0193 1LG000421,
I'HQE-ILGGGM 21

+ COLLATERAL SECURITY

ar Mo. | Facility Security

1. CC = 0198401100020, Equitable Morigage of Residential House built over Plot No.1 & 3 jointly measuring 716
GECL- 01987121000135 |sqyards bearing MCH No.473/20/2, Permanent Property ID No. 198C4U1 and Property ID
and No. PO1T01350146 situated at Priti Nagar, Near Elliot Club, Distt. Hisar Haryana in the
Bank Gurantees - name of Deepak Gupta & Rajeev Gupta Bounded as :East Danda 49 ft Border of House of
Gi980001413, Sita Ram Churuwala, West Danda 50 L. & inch border of common road, North Danda 135
198IL G421 ft. Tinch border of common road, South Danda 123 fi. 9 inch border of vacant plot of

D:gﬁr I'l'Ia1han

'."'.I'E hareby |::_-1| up-:wﬂ -,nu [y pa]. 1he arn-::uunt of Rs 1 EEI 1?‘ .E-?' L qﬁupee-a Dne I:n:fe r'-.hnatg,- Elgh'. Lakh Se.antaan Thcuaand Clnp
Hundred Fifty Sevenand paise Fifty Mine onfy) with further interestand charges at the confracted rate until payment in full within 60 days
(sicty days) from the date of tis notice. In default, besides exercising other rights of the Bank as avadable under Law, the Bank is
intending to exercise any of other ights of the Bank as available under Law, the Bank is intending to exercise any or all of the powers as
provided under section 1234} of the SARFAES] Act 2002, The details of the secured asset's infended o be enforced by the Bank, inthe
event of non payment of secured debt by you are as under:

1. Equitable Mortgage of Residential House built over Plot Mo.1 & 9 jointly measuring 716 sq yards bearing MCH No.473/2012,
Permanent Property ID No, 198C40U1 and Property ID Mo, PO1701350146 situated at Priti Nagar, Near Elliot Club, Distt. Hisar
Haryana in the name of Deepak Gupta & Rajeev Gupta Bounded as ;East Danda 49 ft Border of House of Sita Ram Churuwala,
West Danda 50 ft. 6 inch border of comman road, North Danda 135 ft. Tinch border of common road, South Danda 123 ft, Sinch
border of vacant plot of Digar Malkan.

2. Hypothecation of Sock, debtors and entire current assets of the Firm M's Country Builders Pt Ltd,

3. Personal Guarantee of Mr. Deepak Gupta, Mrs. Amita Gupta Rlo H. No., 837, Sector 154, Faridabad, Haryana = 121007 and Dr.
Rajiv Gupta Rio Site No.1, Prime Hospital and Ortho Centre, Mear Mother Dairy, Sector 30, Amamagar Faridabad, Haryana -
121003

Your atlention is hereby drawn invited to provisions of sub-sechion (3) of section 13 ofthe act in respect of ime available fo you to redeam
the sacured assals,

Please take notice thatin terms of section 13(13) of the sasd Act, you shall nod, after receipt of this nolice, transfer by way of sale, leass or
otherwiza [other than in the ordinary cowrse of businass) any of the sacured assets above referred to, without prior written consent of the
Bank.

You are also put on notice that any contravention of this statutory mjunction/restraind, as provided under the said Act, is an offenca. If for
any reason, the secured assets are sold or leased outin the ordinary course of business, the sale proceeds arincome reafized shall be
deposited/ remitted withito the Bank, You will have to render proper account of such realization/income

We reserve our rights to enforce other secured assets

Please comply with this demand under this notice and avoid all enpleasantness. Incase of non-compliance, further neediul achon will
be resorted 1o, holding you liable for all costs and consequences,

This nobice 15 issued without prejudics fo the bank taking legal acticn before DRTICourt, a5 the case may be.

Earlier motice dated 21.09.2022, 03.12.2022 and 07.12 2022 LS 13{2) of the SARFAESI Act, 2002 stands withdrawn with immediate

effert
AUTHORISED OFFICER

.| Outstanding
Loan Name of Section
H&n Account Tﬁj:r?f borrowers and 13 (2) H’"I:":é""tt.as Proparty Address
1 Mo co-borrowers | Nofice Date, 1F:1E[E]$d¢u'|:?nl
1 |imzzmers| LOAN  |1.CAREPRO 21422022 2.05,33.852 TR-| ALL THAT PIECE AND PARCEL OF PROPERTY
i ACAMST | BREDSCIEMCE BEARING MO, -850, SITE-V, ADMEASURING 3800
i |PROPERTY | PRIVATE S0. MTRS., SITUATED AT KASNA INDUSTRIAL
LIMITED AREA, SURAJPUR, SADAR, GREATER NOIDA,
3 SITARAM GAUTAM BUDH NAGAR (U.F)AND BOUNDED AS:
PRASAD PAIKRAY EAST: ROAD NO. 5 (30 MTR.), WEST: T-TYPE PLOT
' NORTH: PLOT NO. 160, SOUTH: PLOT NO. 158
3. KSHYAMA SINGH
2 |sqospare| HOME |1 RAKESH 17.00.2022 | 1,02 43 708.000-| ALL THAT PIECE AND PARCEL HOUSE NO-1157,
LOAN SHARMA FIRST FLOOR, SECTOR-1T, MEASURIMG 350 50.
2. VANDNA YDS., TEHSIL & DISRICT-FARIDABAD HARYANA
SHARMA AND BOUNDED AS:

EAST: ROAD, WEST: ROAD, NORTH: PLOT NO.
1158, SOUTH: PLOT NO. 1156

ALL THAT PIECE AND PARCEL OF ENTIRE FIRST
FLOOR (WITHOUT ROOFTERRACE RIGHTS)
WITH 1/4TH SHAREIN STILT PARKING WITH THE
RIGHT TO PARK TWO CARS THEREIN, A PART
OF BUILT-UF FREEHOLD PROPERTY BEARING
NO. 7 IN BLOCK-B, AREA MEASURING 275.55 5Q.
YDS., SITUATED IN THE LAYOUT PLAN OF THE
DELHI CORPORATION CO-OPERATIVE HOUSE
BUILDING SOCIETY LTD., PRESENTLY KNOWN
AS SHAKTI NAGAR EXTENSION, DELHI-
110052 AND BOUNDED AS:

EAST.PLOT NO. B-8, WEST: PLOT NO. B-§,
NORTH: ROAD/ENTRY, S0UTH: SERVICE LANE

3 | ootiapora| HOME  |1.SWATI CHHAJER
LOAN  [ZADITYAVIKRAM
CHHAJE

21.12. 2022 | 26 68,600.00-

For Punjab National Bank

You are hereby called upan to pay the amaounts to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated
with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the details shown in the above fable
with confracted rate of interest thereupon from their respective dates and other costs, charges efc. within 60 days from the
data of this publication, failing which the undersigned shall ba constrainad to initiate proceadings, under Section 13 (4) and
section 14 of the SARFAESI Act, against the morlgaged properties menlioned hereinabove to realize the amount dug 1o
IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC First Bank Limited). Further you are profibited under Section 13 {13) of the said Act from transfarming the
said secured assels either by way of salefeasa or otherwise. S

Authorized Officer

IDFC FIRST Bank Limited

(erstwhile Capital First Limited, amalgamated with

IDFC Bank Limited and presently known as IDFC First Bank Limited)

Date : 10.01.2023
Place : DELHI/NCR

financigleg <pig)- " o0 ©

gte. can be downloaded from etender portal htipofetender up.nic.in & federation wabsite
W Lpsugarfed.ong finse fo fime. The Managing Director Federation reserses the right to
cancel any or all bids/annul e-bidding process without assigning any reason to & decikion
of Federatian will be final & binding, (RAMAKANT PANDEY)
MANAGING DIRECTOR

FORMB
PUBLICANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India

(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERSOF
EARTH WATER LIMITED

Details

Particulars

1 | Name of Corporate Debtor Earth Water Limited

2 | Date of Incorporation of Corporate Debtor 21/06/2001

3 | Authority under which Corporate
Debtor is Incorporated/ Registered

Registrar of Companies-Delhi

4 | Corporate Identity No. / Limited Liability U74899DL2001PLC111383
Identification No.ofcorporate debtor

A-1/152 IGNOU Road Neb Sarai New
Delhi- 110068, India

5 | Address of the registered office
and principal office (if any) of
corporate debtor

6 | Date of closure of Insolvency 02/01/2023

Resolution Process

7 | Liquidation commencement date | 03/01/2023 (soft copy of order received on
of Corporate Debtor 05/01/2023)

8 | Name and registration number of | Ravindra Kumar Goyal
the insolvency professional acting IBBI/IPA-001/IP-P-02019/2020-2021/13098
as Liquidator

9 | Address and e-mail of the Liquidator Address: Eden | - 807, S G Highway,
as registered with the Board Godrej Garden City, Godrej Garden City,
Jagat Pura, Ahmadabad, Gujarat-382470

10 | Address & e-mail to be used for Address: Eden | - 807, S G Highway, Godre
correspondence with the Liquidator Garden City, Godrej Garden City, Jagat Pura
Ahmadabad, Gujarat-382470

11| Last Date For Submission Of Claims| 02/02/2023

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench-lll has
ordered the commencement of liquidation of the Earth Water Limited on 03/01/2023 (cop!
of order received on 05/01/2023).
The stakeholders of Earth Water Limited are hereby called upon to submit their claims wit
proof on or before 02/02/2023, to the liquidator at the address mentioned against item No.10.
The financial creditors shall submit their claims with proof by electronic means only. All othe
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

[In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process unde
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.]

New Delhi

L '.
= Ravindra Kumar Goyal
Liquidator of Earth Water Limited
IBBI Reg. No. IBBI/IPA-001/IP-P-02019/2020-2021/13098

Reg. Address: Eden | - 807, S G Highway, Godrej Garden City,
Godrej Garden City, Jagat

Pura, Ahmadabad, Gujarat-382470

Email ID: ravindra1960_goyal@yahoo.co.in

AFA Valid Upto 06/06/2023

Date: 10/01/2023
Place: New Delhi
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entures

made as follows:

b. Remainingto:

[PECEniage.

the issua (befora technical rejections) are as follows:

BASIS OF ALLOTMENT

a.  Minimum fifty percent (50%) To Retail Individual Investors; and

Detail of the Applications Received (Before Technical Rejection):

(i) Otherinvestors including corporate bodies or institutions, irrespective of the number of specified securities applied for;
. Theunsubscribed portion in either ofthe catsgonies specified in {a) or (b) above may be allocated to the applicants in the othar calegory.
if the refall inahvidual inveslor category 15 enlitled to mare than ity per cent on proportionate basis, accordingly the relal imdividval imestors shall be affocated that higher

THE FACE VALUE OF THE EQUITY SHARES IS RS. 10.00 EACH AND

THE ISSUE PRICE OF RS. 20.00 IS 2,00 TIMES OF THE FACE VALUE

ISSUE OPENED ON: DECEMBER 30, 2022; FRIDAY; ISSUE CLOSED ON JANUARY 04, 2023; WEDNESDAY

The Equity Shares of the Company are propased to be listed on the SME Plattorm of BSE Limited (*BSE™) in terms of the Chapler [X of the SEBI (ICDR) Requlations, 2018 as
amended from time to time, Qur Company has receivad the In-Principal approval letter dated December 22, 2022 from BSE for using its name in the offer document for listing
of our shares on the SME Platform of BSE. For the purpose of the Issue, the Designated Stock Exchange will be BSE. The trading is proposed to be commenced on January 12,
2023; Thursday (subjecttothe receipt of listing and trading approval from the BSE).

SUBSCRIPTION DETAILS

As per the Final certificates issued by the SCSB's, Syndicate ASBA & UPI 893 applications for 66,54, 000 Equity Shares have been received and the amount collectad/blocked
i5 Hs. 13 30,580,000 resufting in 1.154 times subscription (including reserved partion of market maker and underwriters” portions). The details of the applications received in

(THIS IS ONLY AN ADVERTISEMENT FOR INFORMATION PURPOSES AND NOT A PROSPECTUS ANNOUNCEMENT)

S\s SVS VENTURES LIMITED

CIN: U70100GJ2015PLCOB5454

Our Company was originally incorporated as Hetarth Software Solutions Private Limited on December 21, 2015 under the Companies Act, 2013 vide certificate of
incorporation issued by the Registrar of Companies, Gujarat, Dadra and Magar Haveli. Subseguently the name of the company was changed from “Hetarth Software
S0lutions Private Limited™ to "EPL Life Science Private Limited"” under the Companies Act, 2013 pursuant to a special resolution passed by our sharaholders at the EGM held
on December 02, 2021 and had obtained fresh certificate of incorporation dated December 07, 2021 issued by the Registrar of Companies, Gujarat, Dadra and Nagar Haveli,
Subsequenthy the name of the company was changed from *EPL Life Science Private Limited™ to “3V5 Ventures Private Limited” under the Companias Act, 2013 pursuant to
a special resolution passed by our shareholders atthe EGM held on March 02, 2022 and had obtained fresh certificate of incorporation dated March 14, 2022 issued by the
Regisirar of Companies, Gujarat, Dadra and Magar Haveli, Thereafter, Qur Company was converted in fo a public company pursuant to a special resolution passed by our
shareholders at the EGM held on May 10, 2022 and conseguently name was changed o *5VS Ventures Limited® vide fresh certificate of incorporation dated June 03, 2022
izsued by the Registrar of Companies, Gujarat, Dadra and Nagar Haveli. For details pertaining to the changes of name of our company and change in the registered office,
please refer fo the chapter titled "History and Gertain Corporate Matters' beginning on page no. 119 ofthis Prospectus.
Registered Dffice: Biock &, Office Mo, 1002, Mondeal Heights, Near Panchratna Party Plot, 5. G. Highway, Ahmedabad 380 057, Gujarat, India.;

Tel. No.: +91 79 40397191; Email: svsvenfuresB7@omail.com ; Website: www.svsventures.co.in ;

Contacl Person; Ms. Sanchita Kailashchandra Ojha, Company Secretary & Compliance Officer

PROMOTERS OF OUR COMPANY: MR. SHASHIKANT VEDPRAKASH SHARMA

INITIAL PUBLIC ISSUE OF 56,22,000 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH ("EQUITY SHARES") OF SV VENTURES LIMITED ("OUR COMPANY" OR
“THE ISSUER COMPANY™) FOR CASH AT A PRICE RS. 20.00/- PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF RS. 10.00/- PER EQUITY SHARE) (“ISSUE
PRICE") AGGREGATING TO RS. 1124.40 LAKHS ("THE ISSUE"), OUT OF WHICH 282,000 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH FOR A CASH PRICE OF
RS. 20.00/- PER EQUITY SHARE, AGGREGATING TO RS. 56.40 LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER (“MARKET MAKER RESERVATION
PORTION™). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION LE. ISSUE OF 53.40,000 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH AT AN ISSUE
PRICE OF RS. 20.00/- PER EQUITY SHARE AGGREGATING TO RS. 1068.00 LAKHS (15 HEREINAFTER REFERRED TO AS THE "NET ISSUE"). THE ISSUE AND THE NET
ISSUE WILL CONSTITUTE 26.33 % AND 25.01 %, RESPECTIVELY OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF DUR COMPANY. FOR FURTHER DETAILS,
PLEASE REFER TO SECTION TITLED “TERMS OF THEISSUE" BEGINNING ON PAGE NO. 201 OF THIS PROSPECTUS.

As per Regulation 253(2) of the SEBI (ICDR) Regulations, a5 amended, as present issue 15 a fixed price isswe ‘the Allocation’ is the net issue 1o the public category shall be
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Category Number of %ato Humber of %o Subscription ) Shares as per
Application(s) Total Equily Shares Tatal (Times Prospecius
Markat Maker 1 0.1 2.82,000 4.24 1.000 282,000
{therthan Retail Individeal Investors 21 2.33 11,46,000 17.22 [.429 26, 70,000
| Retail Individual Investors ar1 a7.54 52 26,000 7854 1.96 26,70,000
| Total 893 100.00 66,54,000 100.00 1.184 56,22,000
The details of applications rejected by the Registrar on technical grounds (including withdrawal) are detailed below:
Calegory Humber Of Applications Number 01 Equity Shares
| Markat Maker - - .
| Retail Individual Investors 1 12.000
| Other than Retail Individual Investors 28 1.68.000
| Total 29 1,80,000
After eliminating technically rejected applications, the following tables give us category wise net valid applications and allotment:
= Revized
Category Wo.of | o g Tota) | MO-OTVARD | peeyp sioe (as No.of | Mo.of Shares | = of Total E#::nrgﬂl:n Subscription
Valid Shares | oo prospectus) | Application|  Allotted Allotted | relationto | (Times) in relation
foptialions A Allotied Valid Bids | to Shares Allotted
| Market Maker 1 | 012 2,82 000 2 82,000 1 2.82 000 5.02 1.00 1.00
| Other than Retail |
Individual Investor's 20 2.3 11,34,000 26.70,000 20 972,000 17.249 0.46 1.17
| Retail Individual Investor's B43 | 97.57 o0, 58 000 26,70.000 T8 43 68,000 7769 1,89 1.16
Total 864 100.00 64,74,000 56,22,000 749 56,22,000 | 100.00 1.15 1.15

ALLOCATION: The Basis of Allotment was finalized in consultation with the Designated Stock Exchange - BSE on Monday; January 09, 2023

A, Allocation to Market Maker (After Technical Rejections & Withdrawal): The Basis of Allotment to the Market Maker, at the issue price of Rs. 20.00 per Equity Share, was
finalised in consultation with BSE. The category was subscribed by 1.00 times. The total number of shares allofted in this category is 2.82.000 Equity shares.
8. Allocation to Retail Individual Investors (After Technical Rejections & Withdrawal): The Basis of Allatment to the Retail Individual Investors, at the issue price of Rs
20.00 per Equity Share, was finalized in consultation with BSE. The category was subscribed by 1.16times i.e,, for 50,58,000 Equity Shares. Total number of shares allotted
inthis category is 43,68,000 Equity Shares to 728 successful applicants.
The category wise details of the Basis of Alloiment are as under;
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C. Allecalion to Other than Retail lndil.'ldual Investors (Alter Tal:hrlinal Rejections & Withdrawal): lhe Basis of Allotment h:r Other than Retail Individual Investors, at the
izsue price of Rs.20 per Equity Share, was finalized in consultation with BSE. The category was subscribed by 1.17 times ie., for 11,34,000 shares. The total number of
shares aliotted in this category is 9, 72,000 Equity Sharas to 20 successful applicants.

The category wise details of the Basis of Alloiment are as under:

Ho. of No. of % to Total No. of %to |Proportionate | Allocation per | Allocation per | Ratiool | Ratioof |Number of | Total no. | No.of
Shares |Applications | ftotal Shares total Shares Applicant Applicant | alloliees lo| allottees to | successiul (of Shares | Shares
Applied for | Received applied in Rvailable {Before (Atter | applicants: | applicants: !l{iag;:ﬂ‘ Allocated | Surplus/
(Category each category Rounding Rounding RATIO1 | RATIO 2 rounding | /alloted Deficit
wise) off) ot "
12,000 13 B5.00 1,56,000 1376 133,714 1028569 6,000 1 1 13 78.000 | -55,714
(.00 0.00 6,000 9 13 54,000 | 54,000
18,000 1 5.00 18,000 1.549 15,429 15429 18,000 1 1 18,000 | 18,000 | 2571
80,000 4 2000 3 60000 31.75 | 308571 714275 72000 1 1 90,000 [ 2,838,000 -20 571
(.00 0.00 6,000 3 4 16.000 | 18,000
3.00.000 2 10.00 6,00,000 5291 | 5714 286 257143 2,583,000 1 1 3,00,000 | 516,000 1,714
Grand Total 20 100.00 11,34,000 100.00( 9,72,000 8,72,000 0
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Place: Ahmedabad
Date: January 09, 2023
The Level of Subscription should mot ke taken to be indicative of either the market price of the Equity Share on Listing orthe business prospects of SWS Ventures Limited.

The Equity Shares have not been and will nod be registared under the US Sacuritias Act (the "Securitias Act™) or any state securities Law in United States and may not be 1ssuead o sold within
the Linited States or to, o for the account or benefit of, “ULS. persons” (as defined in the Requlations under the Securities Act), excep? pursuant to an exemption fram, ar in a transaction not

subject o the registration raquiremants o the Securities Act ol 1933

INVESTORS PLEASE NOTE

Wehsite: www bigzhare.com Contact Person: Babu Rapheal C. SEBI Registration No.: INROODOD1 385

The Board of Directors of the Company at its meeting held on January 09, 2023 has taken on record the Basis of Allocation of Equity Shares approved by the Designated Stock
Exchange viz. BSE and has authorized the corporate action for the transfer of the Equity Shares to various successful apphcants.

The Refund/aliotment intirmation will be dispatchad o the address of the Applicants as registered with the depositories on or betore January 10, 2023, Further, the instructions
to Self Certified Syndicate Banks for unblocking the amount will be processed on or before January 10, 2023, The Equity Shares allocated to successful applicants are being
credited to their beneficlary accounts subject to validation of the account detalls with the depositories concerned. In case the same |5 not recenved within prescribed time line,
investors may contact at the address given below. The Company is taking steps to get the Equity Shares admitted for trading on the SME Platform of BSE Limited within six
working days from the date of the closura of the Issue
Mote; All capitalized terms used and not defined herain shall have the respective meaning assigned fo them in the Prospectus dated December 23, 2022 ("Prospectus”).

The details of the allotment made would also be hosted on the website of the Registrar to the Issue- Bigshare Services Private Limited at  www.bigshare.com. All future
comespondence in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First/Sole applicants, seral number of the Application Form,
number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below
BIGSHARE SERVICES PRIVATE LIMITED
56-2, Bth Floor, Pinnacle Business Park, Mahakali Caves Road, Next To Ahura Centre, Andhan East, Mumbai - 400 093, Maharashira, India
Tel No.: +91 22 6263 8200 E-mail: ipo@bigshareonline.com  Investor Grievance Email: investor@bigshareonline.com

FOR 3VS Ventures Limited
On behalf of the Board of Directors

Sd/-

shazhikant Vedprakash Sharma
Managing Director
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